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I CTHE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, MEW DELMI
B3 x* * .
on 80787 - 13.10.1997
shri C.K. Jain - L..Petitioner
Ha .

".th:'u:xh t',‘.\':'lt India & (.'..\:.r:'-';. o - .. .i’-‘x‘msmﬂ'ﬂént.ﬁs : ,
,/u{so:a;s? L R
g .:Shr":i, ;.lasr.zél vs,j.hr.!h ' o | .- .Paa't'.i‘t'_."lu-z'mar'--' :
| Vs.

Union of India & Qes. . . JRespindents

. DR
CHontble Shri T.K. Rasgotrs, Membmer (A)
Hon'ble shri J.e. Sharma, Mewber (J)
© Foit the Petitioners: C L LLEhrl LS. Bald
For the Respondenis caaBhrd ML.SL Mehts
1. whether Reporters of local papers may
b @llowed to see the Judgensnt?
2. Ta be referred to the Reporter or not?

. : L JUDGEMENT  (ORML) ‘ . Sy
(DELIVERED BY HOM'BLE SHRI T.K. RASGOTRA, MEMBER (A)

o "

) (:m' 80z/87 filed by "l:::.l":é ma't,i‘ti':ilr:.w:m’a_r-, Sst'n""i (K —zJal:.‘m angd

0:\ {.%('):'?3_1"'8‘}3 Filed ; by 't;"".@ pattioner, .Shr:i'j lmsml "84 ;1(.1]“" wg\n*
.}'nam rft] tl:cx.jrgt.l"‘n;;n". '.["'i:'ﬁ:i!l _ me‘i:,:i.'t::i.crrw.:-.er'.fss he:wé nmv\d for 'i.d@n;t.i.xi?:a'l
- rel mf*; After 't.}'h:f-.-) (:':.za..x';@ was heard for some _r't.:i.nm ¢ 1t _zapmaamﬂ

T thet the  main relief, which was now being praved for was for

i

"rmmlar':i aation of  the service of the patitioners as  S80-11

ordar dt. 40101989 peosmatdng both the petitioners on regular
basis w.e.f. 18, 11, 1988, The relilef agitated before ws by
Tesrned counse]  pebitionses  1s thus ante dating, the recgular
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w.e.f. 4.6.1986 instesd of 18.1 1.1968, as has been  in  the "



: tj.thaaf'tmtii.f::i.(:.\ﬁeézrg.‘ hag praved that he be allowed, o vxi.'(it'ld}'zgw hath

oromotion  waesf. 406, 1986, which  is wot. the relief

praved for in the OX nor in own opinion does vt Frow From the

pleadings. B is in this beckeroond the Tedrmed coomsel  for

the petitions with liberty to Tile Fresh OAS . i s advised:

1}

Cowe  alse obsetve that  in  both the cases,  the

Cpetitioners were allowed to continwve as SSO-IEF even  thoudgh

they were~ reverted to the post of Senior Sekentific Assistant

e accnrdance . wiUH the: interim ordevs passed” by the: Tribusal

on 16.6.1987.  Keeping  dn view  the totality of 7 the
civesmstances and praver of  the lemoed  counsel  for the

petitioners . we are. incl ined. to accept the praver to allow the

withdrawal of the OAS wlth T}k T agitate “the’ matter

. afresh-in  accordance  with: law, if so advised. Both thed OAs

Are,. acordimsly dismissed’ s withdrawn reserving libarty  to
¢ N [ . . . R B

file fresh Oas if so advised in scoordance with law.
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T(d.P. SHARMA): '/»,-:f;(i--.-.KL Pilyonce

MEMBER (.7 ) R e, MEME
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